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JUDGMENT (ORAL)

The applicant in this case appeared yesterday and
otatedthat his counsel is unwell. The applicant in this
application has assailed the order dt. 27.5.1992 and the
order dt.5.6.1992 issued by respondent Nos.l and 5
respectively. The applicant prayed for grant of the relief
that the transfer order issued on 5.6.1992 be quashed and
further that the respondents should consider the case of the

applicant for transferring him in another establishment in the

same station. Respondents have earlier contested this

application and also filed the reply, which is on record.

Shri P.P. Khurana, Counsel appeared for the respondents and

argued that by the order dt.5.8.1992 (Annexure R2) , the

letter of transfer dt.27.5.1992 transferring the applicant

from New Delhi to Secunderabad has since been cancelled. By

..2.



movement order
, T.ner dt.20.8.1992 (ftnnexure R.),

ofstinq to Secunderabad
,ss.edto the applicant fo. permanent post,n,

,, P In Vie» of the above facts and
has also been cancelled.
.,nc„»stances. this applIcatlon beco.es Infcoctoous as
transfer order against «hlch the applleant was awrteved has
since been cacnelled by the respondents the.selves.

The applicant, who appeared In person yesterday, has
also certain other grievances regarding non pay.ent of salary
for certain period, but no relief In this application has been
claimed touching that aspect of the natter. The applicant, if
aggrieved by any other act of the respondents, is free to get
the remedy from the competent foru«. The present appl ication

is, therefore, dismissed as having become infructuous leaving
the parties to bear their own costs.
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